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 JUDGEMENT AND ORDER 

 

1) The prosecution case in short is that on 05/06/2017, informant Smti. Rinki Biswas filed 

an Ejahar before the officer-in-charge, Tinsukia Police Station stating therein that on 

05/06/2017 at about 4 pm at Hukanpukhuri, while playing with the son of the accused, 

the daughter of the informant namely Smti. Jaya Biswas sustained injuries and when 
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the informant went to the house of the accused, the accused abused the informant in 

slang language. Hence this case. 

2) On receipt of the Ejahar, the Police registered case bearing Tinsukia P. S. case No. 

682/2017 and started investigation into the case and after completion of usual 

investigation, police submitted charges-sheet against the accused person Sri. Gadulu 

Modee u/s 341, 294 IPC before the Court of Ld. Chief Judicial Magistrate, Tinsukia. 

3) On 13/03/2019 the accused Sri. Gadulu Modee appeared and on finding sufficient 

materials to proceed offences u/s 341, 294 IPC were read over and explained to the 

accused to which he pleaded not guilty and claimed to be tried.  

4) In support of the case, prosecution side examined as many as three witnesses. The 

defence has declined to adduce evidence. The statements of the accused person u/s 

313 CrPC is dispensed with.  

5) I have heard the arguments of both sides and perused the evidence on record. 

6) POINTS FOR DETERMINATION:   

The points for decision in this case are: 

 

Whether the accused Sri. Gadulu Modee on 05/06/2017 at about 4 pm at Hukan Pukhuri 

under Tinsukia Police Station, wrongfully restrained the informant and her daughter, 

uttered obscene words in a public place to the annoyance of the informant and her 

daughter and thereby the above named accused committed the offences u/s 341, 294 

IPC? 

 

                      DECISIONS AND REASONS FOR DECISION 

7) PW1 Sri. Rinky Biswas has stated that about two years ago while her daughter Jaya 

was playing with the son of the accused, she sustained injuries while playing and a 

quarrel took place when the informant asked the accused to treat her daughter. PW1 

has further stated that she lodged EXT 1 which is the Ejahar due to misunderstanding 

and now she does not want to proceed with the case.  

 

In her cross-examination, PW1 has stated that she has no objection if the accused 

persons are acquitted in this case. 
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8) PW2 is Sri. Binod Bhakta. He has not implicated the accused person. Defence declined 

to cross-examine this witness. 

9) PW3 is Smti. Jaya Biswas. She has stated that about three years ago she fell down and 

thereafter an altercation took place due to some misunderstanding. 

 

In her cross-examination, PW2 has stated that she has no objection if the accused is 

acquitted in this case. 

 

The above is the evidence in record. 

 

10) After perusing the evidence on record, it is seen that the prosecution witnesses of this 

case have not implicated the accused in this case. Moreover both the informant has 

stated that she does not want to proceed with this case.  

 

11) From all I find that the prosecution has failed to establish the case beyond all reasonable 

doubt. In the result, accused Sri. Gadulu Modee is acquitted from the offences u/s 341, 

294 IPC in this case. 

 

 

                                                          ORDER 

 

12) Consequently, accused Sri. Gadulu Modee is acquitted from the offences u/s 341, 294 

IPC in this case. 

 

13) The bail-bond of the accused persons are extended for a further period of 6 months 

from today as per provisions of Section 437A, CrPC.   

Given under my hand and the seal of this court on this 23rd Day of April, 2019 at 

Tinsukia.   

                

(Sri. Navneet Kashyap) 

JMFC, Tinsukia 



 

APPENDIX 

  

(A)PROSECUTION EXHIBITS:   

EXT 1: Ejahar 

 

(B)DEFENCE EXHIBITS:  

 Nil   

(C)PROSECUTION WITNESSES:   

PW1 is Sri. Rinky Biswas. She is the informant in this case. 

PW2 is Sri. Binod Bhakta.  

PW3: Smti. Jaya Biswas, daughter of PW1 

 

(D)DEFENCE WITNESSES:   

NIL  

 

(Sri. Navneet Kashyap) 

 JMFC, Tinsukia 

  

        *************************  


